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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN  
ZONE BENCH, PUNE, AT PUNE 

 
Appeal No. 17 of 2024(WZ) 

 
Vishal Shantaram Darwatkar 
                                                                                                      ...    Appellant 
                                                                       Versus 
Union of India, through Secretary, 
MoEF&CC & Ors 
                                                                                       ...    Respondent(s) 
 

REPLY ON BEHALF OF Respondent No.14 
(M/s.SAI SHRADDHA DEVELOPERS) 

 
MAY IT PLEASE THE HON’BLE TRIBUNAL 
 

(I) PRELIMINARY OBJECTIONS 

 

1. At the outset, it is submitted that, the contents of the Appeal are not 

admitted by the Respondent No.14 and that the contents therein of 

are false and incorrect. The Respondent No.14 submits that the 

statements and averments made in the said Appeal are not admitted 

by the Respondent No.14 except so far they are expressly admitted 

herein under. It is further submitted that, the Respondent No.14 

craves leave of this Hon’ble Tribunal to file a detailed Reply, if 

necessary in the present proceedings. At the outset, the Appeal filed 

by the Applicant is devoid of any merit and is liable to be dismissed 

with the compensatory cost. The Applicant herein is neither resident 
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of the concerned area nor an aggrieved party. The Applicant herein 

is claiming relief, which is beyond the purview of this Hon’ble 

Tribunal.   

2. The Respondent No.14 submits that no substantial issue has been 

made out for adjudication of this Hon’ble Tribunal. The statutory 

authorities are already performing their statutory duties. The 

Respondent No.14 further submits that the Applicant herein has no 

locus to file the present application and it is also not an aggrieved 

party to the present proceedings. The Hon’ble Supreme Court has 

held that the bonafides of the litigant are to be tested before 

proceeding with the proceedings for adjudication.  

3. The present Appeal is filed by the Appellant whereby he has sought 

quashing and setting aside of Environment Clearance (EC) dated 9th 

February 2024 issued by the Respondent No.2 (which is annexed at 

ANNEXURE – A-1 of the Appeal at Pg No.56 of the Appeal 

Paper Book). 

4. The present Appeal is clearly abuse of process of law and has been 

wrongfully filed by the Appellant, lacking any merit in its assertions 

against the Respondent No.14. The Appeal is entirely founded on 

baseless assumptions, speculation, and conjectures, and thus holds 

no substance.  
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5. Appeal Not Maintainable Due to MoEFCC's 02.08.2023 

Notification Allowing SEIAA Members to Grant EC Post-Tenure: 

a. The sole ground for the Appellant's challenge in the present 

appeal is the claim that the EC, granted to Respondent 

No.14 by SEIAA, was issued during a period when SEIAA 

was allegedly not operational. However, this assertion is 

wholly unfounded and misleading as Ministry of 

Environment, Forest, and Climate Change vide its 

notification/office memorandum dated 2nd August 2023 

explicitly grants authority to Member of SEIAAs to 

issue/grant Environment Clearance letter for category B 

proposals even after expiry of its tenure for certain period 

where after approval to grant EC the SEIAA has become 

non-functional.  

b. The Respondent No.14 submits that the present case is 

clearly covered by the de-facto doctrine as the decision was 

taken in good faith and the law on the said aspect is clear.  

 
6. Appellant's Wrongful Suppression of MoEFCC Notification 

Clarifying Procedure: 
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a. The Appellant has conveniently suppressed the material 

fact that the Ministry of Environment, Forest, and Climate 

Change (MOEFCC) issued a notification/office 

memorandum dated 2nd August 2023, titled "Procedure for 

consideration of Category 'B' proposals at Central level due 

to the non-functionality or delay in constitution of 

SEIAA/SEAC." This notification explicitly outlines the 

procedures for handling EC proposals when SEIAAs or 

SEACs are non-functional or delayed in their constitution.  

 
b. The said notification categorizes various scenarios where 

EC proposals might be delayed, which includes: 

I. Proposals submitted to SEIAA and not accepted by 

SEIAA. 

II. Proposals received by SEAC/SEIAA and have 

been processed or are under processing. 

III. Proposals considered and/or deferred by SEAC for 

various reasons. 

IV. Proposals recommended by SEAC but not 

forwarded to/not approved by SEIAA. 
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V. Proposals (which do not require examination of 

SEAC) accepted by SEIAA but not processed 

and/or deferred for various reasons. 

VI. Proposals approved by SEIAA, but minutes/letter 

not uploaded on PARIVESH. 

 

c. For scenarios given in point I to V of the said notification, 

the MOEFCC has outlines a process where these pending 

proposals can be transferred from the state level to the 

Central level for further processing, ensuring they are not 

indefinitely stalled due to the non-functionality of 

SEIAAs/SEACs. 

 
d. The Respondent No.14 submits that whereas point VI 

specifically addresses the scenario where proposals have 

already been approved by the SEIAA but the official 

minutes or approval letters have not yet been uploaded to 

the PARIVESH system (an online platform used for 

environmental clearances and monitoring). Pertinently, the 

proposal of Respondent No.14 was covered under point VI 

as SEIAA has granted the EC to it on 8th January 2024, after 
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which SEIAA’s tenure had expired on 10th January 2024. 

However, official minutes of meetings and EC 

letter/certificate has been uploaded on the site of 

PARIVESH on 8th February 2024. It is thus submitted as 

stated earlier, the present scenario would be covered by the 

de-facto doctrine. 

 
e. It is stated that the MOEFCC has granted a "window period" 

of fifteen (15) days, for the Member Secretary of the 

SEIAA, extendable with another fifteen (15) days to upload 

the minutes or approval letters related for the proposals 

covered under point VI, i.e., proposal which was duly 

approved by SEIAA before it became non-functioning. 

 
f. In the case of Respondent No. 4, the SEIAA operated within 

this time frame, ensuring that the EC approval was 

formalized and recorded in compliance with the procedure 

laid out by the MOEFCC. 

 
Copy of Ministry of Environment, Forest, and Climate 

Change (MOEFCC) issued a notification/office 

memorandum dated 2nd August 2023, titled "Procedure for 
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consideration of Category 'B' proposals at Central level due 

to the non-functionality or delay in constitution of 

SEIAA/SEAC" is annexed herewith as ANNEXURE – R-1. 

 
7. Compliance of Due Process by Respondent No. 4: 

a. Respondent No.14 has scrupulously followed the due 

process prescribed for seeking Environmental Clearance 

(EC) for its project categorized under Category B as per the 

EIA Notification, 2006. Environmental Clearance has been 

granted to Respondent No.14 in absolute compliance with 

the provisions of the EIA Rules and Regulations and after a 

thorough and proper appraisal process.  

 
b. Both SEAC II and SEIAA have granted approval to the 

proposal of Respondent No.14 in all their meetings 

whenever the proposal was listed for appraisal. The said 

approvals were granted by the competent authorities within 

their tenure, following due deliberation and careful 

consideration. Thus, there has been no deviation from the 

prescribed procedures at any stage of the process.  
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c. The Respondent No.14 submits that the Respondent No.14 

has complied with all rules/regulations/procedures 

prevailing at that period of time. The Respondent No.14 

thus cannot be denied the due benefits of the EC which has 

been obtained in accordance with the law.  

 
8. Baseless Allegations of Misrepresentation and Non-

Compliance by Appellant:  

a. The Appellant’s claims that Respondent No.14 submitted a 

false, defective, and misleading application for the grant of 

Environmental Clearance (EC) and failed to comply with 

the conditions imposed by SEAC and SEIAA are entirely 

baseless and without merit.  

 
b. Respondent No.14 has meticulously adhered to all 

regulatory requirements under the Environmental Impact 

Assessment (EIA) framework and has acted in full 

compliance with the stipulated procedures. Respondent No. 

4 has not only submitted its application in strict accordance 

with the provisions of the EIA but has also responded 

comprehensively to every query and concern raised by the 

SEAC and SEIAA. 
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9. No Prejudice to Environmental Safeguards:  

a. The Appellant has entirely failed to demonstrate any harm 

or prejudice to environmental safeguards as a result of the 

Environmental Clearance (EC) granted to Respondent 

No.14. There is no specific assertion in the appeal that the 

project in question will cause any environmental damage or 

degradation rendering the allegations of Appellant baseless.  

 
b. Respondent No.14 has adhered to all environmental 

regulations and requirements as mandated by law. The EC 

was granted after a thorough and lawful appraisal process 

conducted by the appropriate authorities, ensuring that all 

environmental conditions were met. The Appellant’s 

allegations lack any factual basis and do not provide any 

evidence of non-compliance with environmental 

safeguards. The absence of any concrete assertion regarding 

potential environmental harm demonstrates that the appeal 

is unfounded and serves no legitimate purpose other than to 

obstruct Respondent No.14's lawful activities.  
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10. The prayers made by the Appellant in the present appeal are not 

maintainable as the same cannot be taken under the provisions of 

Section 16 of the NGT Act. Rule 14 of the NGT (Practice and 

Procedure) Rules, 2011 clearly bar the adjudication of proceedings 

on plural causes of action. This Hon’ble Tribunal in the case of 

Vikas Tripathi has held that a proceeding cannot be filed having 

plural causes. 

 

(II) FACTS OF THE PRESENT CASE 

 

11.  The Respondent No.14 submits that Respondent No.14 has 

constructed the project by the name “Meriton Towers” situated at 

land bearing Survey Nos. 28/10/1, 28/10/2, 28/10/1/3, 28/10/3, 

28/10/4, 28/10/5, 28/10/5A, 28/11/2, 28/12/2, 28/14 of Village-

Ambegaon Budruk, Taluka Haveli, District-Pune. The said project 

has received multiple sanctions from the Pune Municipal 

Corporation.   

12.  The Respondent No.14 submits that upon further revision on 28th 

August 2019, the Respondent No.14 applied for grant of 

Environmental Clearance (EC) to Respondent No.3. The EC was 

granted to the Respondent No.14 by the Respondent No.3 on 21st 
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July 2020 for total built up area 29146.19 sq.mtrs. Copy of the EC 

dated 21st July 2020 is annexed hereto and marked 

as ANNEXURE – R-2. 

13.  The Respondent No.14 further submits that upon further revision, 

the built-up area of the Respondent No.14 has increased to 

43825.96 sq. mtrs. The Respondent No.14 immediately upon 

realizing the same has applied to the Respondent No.3 under the 

violation category in accordance with the Office Memorandum 

dated 7th July 2021. Copy of the PPT made before the Respondent 

No.2 is annexed hereto and marked as ANNEXURE – R-3. 

14.  The Respondent No.14 further submits that the project of the 

Respondent No.14 was considered in the 178th meeting held on 5th 

– 6th & 8th September 2023 by the Respondent No.4. The 

Respondent No.4 recommended the grant of EC subject to 

compliances on the part of the Respondent No.14. The Respondent 

No.14 also observed that the Respondent No.14 would be liable to 

pay Rs.10,53,860/- in accordance to the provisions of OM dated 

7th July 2021. The Respondent No.4 also recommended the 

Damage Assessment value at Rs.1.21 Cr. Copy of the minutes of 

178th meeting is annexed hereto and marked as ANNEXURE – 

R-4. 
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15. The Respondent No.14 further submits that the project of the

Respondent No.14 was thereafter considered by the Respondent

No.3 in its 267th meeting held on 19th October 2023. The

Respondent No.4 granted the EC in the said meeting subject to the

compliances on the part of the Respondent No.14. Copy of the

minutes of 267th meeting are annexed hereto and marked

as ANNEXURE – R-5.

16. The Respondent No.14 submits that the Respondent No.14 has

thereafter submitted the BG of Rs.1.21 crores and deposited the

amount of Rs.10,53,860/- with the Respondent No.8. The

Respondent No.14 has also submitted the copy of the EC with the

Respondent No.9 herein.

17. The Respondent No.14 submits that the Respondent No.3 in

accordance with the prevailing laws has granted the EC to the

Respondent No.14. The Hon’ble Supreme Court in the various

judgments has considered that the post ex-facto EC can be granted

to the Project Proponents.

18. The Present Appeal is thus devoid of any merit and thus deserves

to be dismissed.

Pune 

Date :  14/11/2024                   Advocate for Respondent No.14 
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SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324 Page 1 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

Environment department,
Room No. 217, 2nd floor,

Mantralaya, Annexe,
Mumbai- 400 032.
Date:July 21, 2020

To,
Mr. Hiten Chotaliya
at Sr. No. 28/10/1, 28/10/2, 28/10/1/3, 28/10/3, 28/10/4, 28/10/5, 28/10/5A, 28/11/2, 28/12/2, 28/14

Subject: Environment Clearance for Proposed Residential & Commercial development Project
Sir,
This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State Level Expert Appraisal Committee-III, Maharashtra in its 109th meeting and recommend
the project for prior environmental clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 203rd meetings.
2. It is noted that the proposal is considered by SEAC-III under screening category 8 (a) B2 as per EIA Notification 2006.
Brief Information of the project submitted by you is as below :-
1.Name of Project Proposed Residential & Commercial development Project by M/s. Sai Shraddha Developers
2.Type of institution Private
3.Name of Project Proponent Mr. Hiten Chotaliya
4.Name of Consultant S G M Enviro (I) Pvt. Ltd.
5.Type of project Building Construction Project
6.New project/expansion in existing
project/modernization/diversification
in existing project

New Project

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

No. Not applicable

8.Location of the project Sr. No. 28/10/1, 28/10/2, 28/10/1/3, 28/10/3, 28/10/4, 28/10/5, 28/10/5A, 28/11/2, 28/12/2, 28/14
9.Taluka Haveli
10.Village Ambegaon (bk)
Correspondence Name: Mr. Hiten Chotaliya
Room Number: A-4, 601
Floor: --
Building Name: Kohinoor Estate Housing Society, 12 Mula Road
Road/Street Name: Near Bajaj Garden
Locality: Khadki
City: Pune
11.Whether in Corporation /
Municipal / other area Pune Municipal Corporation

12.IOD/IOA/Concession/Plan
Approval Number

IOD Approved
IOD/IOA/Concession/Plan Approval Number: CC/1221/19, Date.28.08.2019
Approved Built-up Area: 29146.19

13.Note on the initiated work (If
applicable) No. Not Applicable

ANNEXURE-R-21614



SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324 Page 2 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

14.LOI / NOC / IOD from MHADA/
Other approvals (If applicable) IOD approved : IOD no. CC/1221/19, Date.28.08.2019

15.Total Plot Area (sq. m.) 10497.28 Sq. m
16.Deductions 3219.34 Sq. m
17.Net Plot area 7277.94 Sq. m

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): 16845.09
Non FSI area (sq. m.): 12301.10
Total BUA area (sq. m.): 29146.19

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 16845.09
Approved Non FSI area (sq. m.): 12301.10
Date of Approval: 28-08-2019

19.Total ground coverage (m2) 2228.11
20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open
to sky)

25.93%

21.Estimated cost of the project 834093400
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SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324 Page 3 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

22.Production Details
Serial

Number Product Existing (MT/M) Proposed (MT/M) Total (MT/M)

1 Not applicable Not applicable Not applicable Not applicable

23.Total Water Requirement

Dry season:

Source of water Pune Municipal Corporation
Fresh water (CMD): 101
Recycled water -
Flushing (CMD): 51

Recycled water -
Gardening (CMD): 11.6

Swimming pool
make up (Cum): 0

Total Water
Requirement (CMD)
:

163.6

Fire fighting -
Underground water
tank(CMD):

150

Fire fighting -
Overhead water
tank(CMD):

25

Excess treated water 60.4

Wet season:

Source of water Pune Municipal Corporation
Fresh water (CMD): 101
Recycled water -
Flushing (CMD): 51

Recycled water -
Gardening (CMD): 0

Swimming pool
make up (Cum): 0

Total Water
Requirement (CMD)
:

152

Fire fighting -
Underground water
tank(CMD):

150

Fire fighting -
Overhead water
tank(CMD):

25

Excess treated water 72
Details of Swimming
pool (If any) Not Applicable
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SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324 Page 4 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

24.Details of Total water consumed
Particula

rs Consumption (CMD) Loss (CMD) Effluent (CMD)

Water
Require

ment
Existing Proposed Total Existing Proposed Total Existing Proposed Total

Domestic 0 152 152 0 15 15 0 137 137
Gardening 0 11.6 11.6 0 11.6 11.6 0 0 0

 

25.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

Summer Season – 14.50 m. to 18.00 m. BGL. (16.25 M. Average) Rainy
Season – 5.00 m. to 8.50 BGL. (6.75 M. Average) Winter Season – 9.75
m. to 13.25 m. BGL. (11.50 M. Average)

Size and no of RWH
tank(s) and
Quantity:

Not Applicable

Location of the RWH
tank(s): Not Applicable

Quantity of recharge
pits: 4 Nos.(2 for RT & 2 for surface run off)

Size of recharge pits
:

a) 2.00 m. X 2.00 m. X 1.75 m. Depth with 55 To 60 m. Deep 6” Dia.
Bore Well via 1 No. of de-siltation pits of 0.9 m. Dia. 1.0 m. Depth for
RT. b) 2.00 m. X 2.00 m. X 1.50 m. Depth with 55 To 60 m. Deep 6” Dia.
Bore Well via 2 No. of de-siltation pits of 0.9 m. Dia. 1.0 m. Depth. For
surface run off

Budgetary allocation
(Capital cost) : 5 Lakh

Budgetary allocation
(O & M cost) : 0.25 lakh / year

Details of UGT tanks
if any :

1)Domestic tank - 126.43 KLD
2) Drinking tank -25.29 KLD
3) fire fighting tank -150 KLD
4)Flushing tank - 50.58 KLD

 

26.Storm water
drainage

Natural water
drainage pattern: Slope towards west side

Quantity of storm
water: 82.59 m3 / Day

Size of SWD: 450 mm Dia

 

27.Sewage and
Waste water

Sewage generation
in KLD: 137

STP technology: MBBR Technology
Capacity of STP
(CMD): 140 CMD

Location & area of
the STP: On Ground , Area= 93 sq. m

Budgetary allocation
(Capital cost): 35 lakh

Budgetary allocation
(O & M cost): 10 lacs/annum
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SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324 Page 5 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

28.Solid waste Management
Waste generation in
the Pre Construction
and Construction
phase:

Waste generation: 0.4 to 0.6 MT/day
Disposal of the
construction waste
debris:

This material shall be used for back filling and leveling of the plot and
remaining will be disposed to authorized dealers.

Waste generation
in the operation
Phase:

Dry waste: 226.65 kg /day
Wet waste: 353.85 kg/day
Hazardous waste: Not Applicable
Biomedical waste (If
applicable): Not Applicable

STP Sludge (Dry
sludge): 10 kg/day

Others if any: Not Applicable

Mode of Disposal
of waste:

Dry waste: To Authorized vendor of PMC
Wet waste: Organic Waste Converter of 400 kg/day capacity
Hazardous waste: Not Applicable
Biomedical waste (If
applicable): Not Applicable

STP Sludge (Dry
sludge): STP sludge will be used as manure

Others if any: Not Applicable

Area
requirement:

Location(s): On ground
Area for the storage
of waste & other
material:

--

Area for machinery: 36 Sq.m
Budgetary allocation
(Capital cost and
O&M cost):

Capital cost: 12 lacs

O & M cost: 2.70 lacs/annum
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SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324 Page 6 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

29.Effluent Charecterestics
Serial

Number Parameters Unit Inlet Effluent
Charecterestics

Outlet Effluent
Charecterestics

Effluent discharge
standards (MPCB)

1 pH -- 6.5-8 6.5-8 6.5-9
2 TSS mg/l 200 10 50
3 BOD mg/l 300 10 10
4 COD mg/l 450 30 100
5 Oil & Grease mg/l 10-50 1-5 10

Amount of effluent generation
(CMD): Not applicable

Capacity of the ETP: Not applicable
Amount of treated effluent
recycled : Not applicable

Amount of water send to the CETP: Not applicable
Membership of CETP (if require): Not applicable
Note on ETP technology to be used Not applicable
Disposal of the ETP sludge Not applicable
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SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324 Page 7 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

30.Hazardous Waste Details
Serial

Number Description Cat UOM Existing Proposed Total Method of Disposal

1 Not applicable Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable Not applicable

31.Stacks emission Details

Serial
Number Section & units Fuel Used with

Quantity Stack No.
Height
from

ground
level (m)

Internal
diameter

(m)
Temp. of Exhaust

Gases

1 DG set Diesel - 34lit/hr 1 5.62 m -- --

32.Details of Fuel to be used
Serial

Number Type of Fuel Existing Proposed Total

1 Diesel 00 34lit/hr 34lit/hr
33.Source of Fuel Local vendor
34.Mode of Transportation of fuel to site By road

 

35.Energy

Power
requirement:

Source of power
supply : Maharashtra State Electricity Distribution Company Limited (MSEDCL)

During Construction
Phase: (Demand
Load)

30 - KW

DG set as Power
back-up during
construction phase

40 - KVA

During Operation
phase (Connected
load):

1117 - KW

During Operation
phase (Demand
load):

506 - KW

Transformer: 1 No. X 630 KVA
DG set as Power
back-up during
operation phase:

200 KVA - 01 no.

Fuel used: Diesel: 200 KVA – 34 - lit/hr
Details of high
tension line passing
through the plot if
any:

Not Applicable

Energy saving by non-conventional method:
Measures to reduce energy consumption :

Generally we have proposed high efficiency transformer, motors etc. to reduce losses.

Electronic Ballasts and Energy efficient lamp source either triposphere or LED are proposed for common area & general
lighting with automatic time based control to save power by switching ON & OFF the lights at appropriate time. The
estimated saving in common lighting consumption is up to 20 % due to adopting above measures.
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SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324 Page 8 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

36.Detail calculations & % of saving:
Serial

Number Energy Conservation Measures Saving %

1 Total of all Savings for ( per year ) 20 %

37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed
Waste
water Not applicable STP

Solid
waste Not applicable OWC

Budgetary allocation
(Capital cost and

O&M cost):

Capital cost: 28 lac

O & M cost: 0.6 Lac/year

38.Environmental Management plan Budgetary Allocation
a) Construction phase (with Break-up):

Serial
Number Attributes Parameter Total Cost per annum (Rs. In Lacs)

1 Drinking water -- Capital cost Rs. (In Lacs) - 01, O & M Cost Rs.
(lacs/Annum)- 0.10

2 Sanitation -- Capital cost Rs. (In Lacs) - 12.5, O & M Cost Rs.
(lacs/Annum)- 0.75

3 Health check up -- Capital cost Rs. (In Lacs) - 01, O & M Cost Rs.
(lacs/Annum)- 0.25

4 Labour Camp
Management -- Capital cost Rs. (In Lacs) - 03, O & M Cost Rs.

(lacs/Annum)- 0.50

b) Operation Phase (with Break-up):
Serial

Number Component Description Capital cost Rs. In
Lacs

Operational and Maintenance
cost (Rs. in Lacs/yr)

1 Sewage Treatment
Plant (STP) -- 35 10

2 Rainwater Harvesting
System -- 5 0.25

3 Solid Waste
Management OWC 12 2.70

4 Energy Conservation -- 28 0.6

5
Green Belt

Development,
Landscaping

Tree Plantation,
maintenance 99.99 0.24

6 Environmental
Monitoring

STP Outlet
monitoring, Soil,

Noise, Air Monitoring
etc.

-- 3.0

39.Storage of chemicals (inflamable/explosive/hazardous/toxic
substances)
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SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324 Page 9 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

Description Status Location
Storage
Capacity

in MT

Maximum
Quantity

of
Storage
at any

point of
time in

MT

Consumption
/ Month in

MT
Source of

Supply
Means of

transportation

Not applicable Not
applicable Not applicable Not

applicable
Not

applicable Not applicable Not
applicable Not applicable

40.Any Other Information
No Information Available
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SEIAA Meeting No: 203 Meeting Date: July 10, 2020 ( SEIAA-
STATEMENT-0000003529 )

SEIAA-MINUTES-0000003312
SEIAA-EC-0000002324

Page 10 of
14

Shri. Anil Diggikar (Member Secretary
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 CRZ/ RRZ clearance
obtain, if any: Not Applicable

 

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

Not Applicable

 
Category as per
schedule of EIA
Notification sheet

8 (a) B2

 Court cases pending
if any Not Applicable

 Other Relevant
Informations Not Applicable

 
Have you previously
submitted
Application online
on MOEF Website.

No

 Date of online
submission -

3. The proposal has been considered by SEIAA in its 203rd meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:

Specific Conditions:
I PP to ensure that CER plan gets approved from Municipal Commissioner.

II PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF& CC
vide F.No.22-34/2018-IA.III dt.04.01.2019

III  SEIAA decided to grant EC for – FSI: 16845.09  m2, Non-FSI: 12301.10 m2 and Total BUA: 29146.19 
m2 (Plan Approval no- CC/2424/19, dated 10.01.2020)

General Conditions:

I E-waste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,
2016.

II
The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms.

III
This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee of the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

IV PP has to abide by the conditions stipulated by SEAC& SEIAA.

V

The height, Construction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

VI
If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.

VII All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.

VIII
Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

IX The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.
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X
Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI Arrangement shall be made that waste water and storm water do not get mixed.

XII All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.

XIII Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

XIV Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.

XV Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

XVI
Construction spoils, including bituminous material and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

XVII Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIII The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall be taken.

XX
Vehicles hired for bringing construction material to the site should be in good condition and should have a
pollution check certificate and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

XXI
Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB/MPCB.

XXII
Fly ash should be used as building material in the construction as per the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August, 2003. (The above condition is applicable only if the
project site is located within the 100Km of Thermal Power Stations).

XXIII Ready mixed concrete must be used in building construction.
XXIV Storm water control and its re-use as per CGWB and BIS standards for various applications.

XXV Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other
best practices referred.

XXVI The ground water level and its quality should be monitored regularly in consultation with Ground Water
Authority.

XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewer line.Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent, if any should be discharge in the sewer line.Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

XXVIII Permission to draw ground water and construction of basement if any shall be obtained from the competent
Authority prior to construction/operation of the project.

XXIX Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
and black water.

XXX Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor based control.

XXXI Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows.

XXXII Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.

XXXIII

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.
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XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

XXXV
Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

XXXVI Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII
Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation.

XXXIX Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.

XL
Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.

XLI Six monthly monitoring reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB.

XLII

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLIII
Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV Local body should ensure that no occupation certification is issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Department.

XLVII A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XLVIII
Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB & this department.

XLIX

The project management shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter, informing that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in.

L
Project management should submit half yearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st
June & 1st December of each calendar year.

LI
A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any, from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the Company by the proponent.

LII

The proponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LIII
The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.
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LIV

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.
5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.
6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.
7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.
8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.
9. The above stipulations would be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.
10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune),New Administrative Building, 1stFloor, D-, Wing, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)

Copy to:
1. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA
2. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC-I
3. SHRI M.M.ADTANI, CHAIRMAN-SEAC-II
4. SHRI ANIL .D. KALE. CHAIRMAN SEAC-III
5. SECRETARY MOEF & CC
6. IA- DIVISION MOEF & CC
7. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI
8. REGIONAL OFFICE MOEF & CC NAGPUR
9. MUNICIPAL COMMISSIONER PUNE
10. MUNICIPAL COMMISSIONER SATARA
11. REGIONAL OFFICE MPCB PUNE
12. REGIONAL OFFICE MIDC PUNE
13. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD
14. COLLECTOR OFFICE PUNE
15. COLLECTOR OFFICE SATARA
16. COLLECTOR OFFICE SOLAPUR
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PRESENTATION TO 
SEAC-III, DEPARTMENT OF ENVIRONMENT, GOVT. OF MAHARASHTRA

FOR OBTAINING ENVIRONMENT CLEARANCE
For

Expansion of Proposed Residential & Commercial project 
At

Sr No. 28/10/1, 28/10/2, 28/10/1/3, 28/10/3, 28/10/4, 28/10/5, 28/10/5A, 28/11/2, 28/12/2, 28/14, Ambegaon (Bk), 
Pune 

by
M/s. Sai Shraddha Developers

Name of Consultant

Category ‘B2’,  Activity 8(a)Category of Project

178th SEAC-III meetingSEAC-III Meeting

Sr. no. 16Agenda Sr. No.

06.09.2023Date of Presentation

SIA/MH/INFRA2/ 433369/2023 Proposal UID no.

JM ENVIRONET PVT LTD
{Registered EIA Consultant Organization From NABET(QCI)}

Address : 202-A, ABW Tower, MG Road, IFFCO Chowk, Sector 25, Guru gram (Haryana)-122 001 

ANNEXURE-R-31628



INTRODUCTION
ResponseParticularsSr. No

Expansion of Proposed Residential & Commercial Project at Sr No. 28/10/1, 
28/10/2, 28/10/1/3, 28/10/3, 28/10/4, 28/10/5, 28/10/5A, 28/11/2, 28/12/2, 
28/14, Ambegaon (Bk), Pune by M/s. Sai Shraddha Developers.

Name of Project1

Rs. 108.31 Cr. (Earlier EC- Rs. 83.40 Cr + Expansion – Rs. 24.21 Cr)Project Cost2

Name:  Mr. Ramesh Sarda
Address: 7, Ground Floor, friends paradise, in front of Vijaya bank, Shirole
road, Deccan, Pune - 411004

Name, Contact and e-mail ID of the project 
proponent

3

J. M. EnviroNet Pvt Ltd 
Phone: 9960159156
Email: greenstepsenviro@gmail.com jmenvironetpune@gmail.com

Name, Contact and e-mail ID of the 
Environmental Consultant

4

QCI  NABET Accreditation 
Building and Construction Projects- Cat- B

QCI Accreditation Status and No. & 
Accreditation category

5

Ownership: M/s. Sai Shraddha Developers
Land use: Residential Zone

Ownership and Landuse in DP6

NoAny court case, litigation, if any7
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AUTHORITY LETTER
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AERIAL VIEW

Project Site

Center Coordinates :- Latitude –18°27'21.13"N        Longitude - 73°50'26.46"E

Existing 12 m DP Road 

Existing 18 m 
DP Road 

Existing 60 M 
Mumbai Bypass 
Road 

1631



DP PLAN
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 The project has obtained earlier Environmental Clearance vide no. SEIAA-EC-0000002324 dated 21.07.2020 

for the total construction built up area of 29146.19 Sq. m (FSI- 16845.09 Sq. m + NON FSI – 12301.10 Sq. m ).

Total constructed area on site is 37064 sq. m (FSI 24846.00 sq. m + Non FSI 12218.00 sq. m)

Applied for violation TOR for  Expansion of  Environmental Clearance on 21.02.2023 for total construction 

built up area of 43825.96 sq. m (FSI 25510.11 sq. m + Non FSI 18315.85 sq. m)

No further Construction Carried Out since appraisal of project

 CCR received dated 12.01.2023

No of violation days – 1138 days (From 1st Commencement certificate dated 10.01.2020 to application 

submitted of TOR dated 21.02.2023 (Brownfield Category)

HISTORY OF PROJECT
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7

Architect Certificate
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PROJECT NOTE

10.01.20201st CC date

21.07.2020Environmental Clearance Letter Received - SEIAA-EC-0000002324

21.02.2023The project submitted for Violation TOR

24.03.2023The project has been considered in 167th SEAC-III meeting where TOR points received

20.04.2023Auto generated TOR date

02.05.2023The project considered in 260th SEIAA Meeting & TOR received

14.06.2023EIA report submitted on Parivesh Portal

No of violation days – 1138 days (From 10.01.2020 to application dated 21.02.2023 )
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ECOLOGICAL DAMAGE ASSESSMENT
(B) Assessment of Environmental Damages

EMP cost
Scope of saving on account of environmental protection measures

Attributes
Non-recurring Recurring cost,
Cost (Rs.)

0Rs. 281.65/-

5KLD X Rs. 56.33

Water requirement for sprinkling (KL/day)

Air Pollution
5 KL/day (average); Cost of 1 KL water Rs.56.33 including transportation and spraying.

Cost of 1 kl Water: Rs. 56.33 /-

(As per Material Rates SSR for year

2021-2022, Page No: 388, 

A. Cost of water requirement:

Water Pollution

0Rs. 1028.02/-

16KL X Rs. 56.33 + 2.25 KLD X Rs. 56.33

a). Construction phase: Water required for construction +Labours: 14 KLD+2.25 KLD

Cost of 1 kl Water: Rs. 56.33 /-

(As per Material Rates SSR for year

2021-2022, Page No: 388 )
(The water required for construction has
been considered from a Research
paper titled “Assessment of water resource
consumption in building construction in
India” - Rs. 2KL / Sq.m)

00b). Operation phase:

B. Cost of sewage treatment, reuse & disposal:
0Rs. 14.2 /-

Sewage in construction phase from labour – 2 KLD X Rs. 7.1 

a). Construction phase:

Cost of treatment of sewage per KL= Rs. 7.1 per KL- As per EMP Budgetary Allocation

00b). Operation phase: No occupancy given. Hence no sewage generation on operation phase.
00

No groundwater was encountered during
excavation. Excavation was done in non
monsoon months. Groundwater water level= 10 m

C. Quantity of water pumped out during excavation and a lumpsum cost of Rs. 50 per cum for such unauthorized water 
extraction and disposal-

Rs. 4,00,000Rs. 82.19

Rs. 30,000/365 days

D. cost of construction & maintenance of recharge well: O & M Cost per annum for recharge pits = Rs. 30,000 per 

annum- As per EMP Budgetary Allocation
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(B) Assessment of Environmental Damages
EMP cost

Scope of saving on account of environmental protection measures
Attributes

Non-recurring Recurring cost,
Cost (Rs.)

0No

In case of demolition has carried out, the cost of demolition waste management plan needs to be discussed 

and finalized as non- recurring cost

Soil environment
0

No any hazardous waste 
generated

In case there is some hazardous waste like asbestos or the site is located on industrial area where hazardous 

chemical or waste was handled, the cost based on due diligence of the project site, as given by consultants. 
(The report must include soil analysis,

water analysis, MPCB consent copies, manifest of HW if any). This requires critical examinations from 

SPCB
Total top soil : 722 cum

Cost of 1 cum Excavation Rs.232/-

(As per Material Rates SSR for year 2021-

22, Page No: 115) Rs. 1,67,504 /-

0

Cost of preservation of top soil & excavated earth to be considered.

[Area (m2)x depth (m)x sp. Gravity (kg/m3)x cost per ton (Rs.)]

Barricading was

Done Perimeter 753.10 Rmt

Height of the

Barricade 2.04 mt

Cost of the Sheet 850 /sq.mt.

Total 753.10x

2.04 = 1536.32 sq.mt.

Total Cost 1536.32 x 850 = 13,05,872/-

(In SSR Barricading work is not mentioned, 

so 850/sq m is taken as per current as well as 

finished market rate)

0

For damage due to noise pollution & vibration, the cost of barricades around the project site should be 

considered. [perimeter (m) x height of

the barricade(m) x cost of the sheet)

Noise and Vibration
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Rs. 80,0000
In case of any tree cutting without EC cost of Rs. 10000/-
per tree apart from any statutory action for such tree
cutting if any,
(8 no of trees cut down)Green Belt

0Rs. 827

Rs. 3,01,968/365 days

Cost of planting & maintaining trees (Number of trees as 

per the bye-laws)

O & M cost per annum for landscaping = Rs. 3,01,968 per 

annum- As per EMP Budgetary Allocation
Cost of compensatory tree plantation (5 trees for each tree 
cut)

(Compensatory plantation 8 X 5= 40 no.)
In Contractors ScopeIn Contractors ScopeCost of workers benefit to be considered in view of 

Building and Other Construction Workers Welfare Cess
Act, 1996

RH/OHS
Rs. 42505

In Contractors ScopeA. Cost of health checkup of workers
B. Cost of safety measures including PPEs

Rs. 19,32,777/-

(Non Recurring Cost)

Rs. 2233.06 

(Recurring Cost)

Total Cost per working day
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Calculation of Cost of remediation plan and natural & community resource augmentation plan
Amount DetailsDescriptionSr.
= 2233.06 X 1138( No.of Days)

Rs. 25,41,222/-

Cost arrived from above table -Recurring Cost per day X number 
of days in violation 

Total of recurring cost1

Rs. 19,53,376/-Cost as arrived from above table- Non Recurring Cost

Non-recurring cost2
(1+2)

Rs. 44,94,598/-

Which is <Rs. 100 Lacs

Sum (1+2) Subject to minimum Rs. 1 crore)

Therefore, Rs. 1,00,00,000/- i.e. 1 Cr

Project Cost executed without EC- Rs. 
₹ 21,07,72,102 Crore

1 % of project cost – 21.08 Lakh

1% of Total Project cost including land, as declared by PP before 
SEAC, subject to maximum Rs. 10 Cr.

Economic benefits accrued due 
to violation3

Nil

Incremental cost of Rs. 10 lacs for each EC violation by PP or its 
directors observed at any other projects in last 3 years

Rs. 1.21 Cr.Sum (1+2+3)
Sum of 1, 2 and 3 above or amount equivalent to the CER amount as 
per the MOEF&CC’s office Memorandum No: F NO 22- 65/2017-
IA-III dated
01/05/2018, whichever is higher.

Cost of remediation plan and 
natural & community 

resource Augmentation plan

4

Rs. 81.23 Lakh

CER Cost
Therefore

Rs. 1.21 Cr.

BG Amount- 1.21 Cr. 
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PENALTY COST 

Penalty to be paid = 0.5% of the Project Cost
= 0.5% * 21,07,72,102
=  INR 10,53,860/-
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Source : SSR for year 2021-2022
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Allocation of Damage EMP Costing

Probable Activities to
be carried out

RemarksImplementing
agency

%
Allocation

BG AmountDescription of
Activity

Sr. 
No.

These locations will be
identified and recommended
by the local body. Mass
plantation in fallow land or
barren area suggested by the
Local body for social
forestry

The afforestation can 
be Either through 
social forestry or the 
Local body. 
Preferably
within 50 km from 
project site

Social forestry
and Local
body

25% 
= Rs.
30.25 Lakh

1.21 Cr 

Afforestation (can
include plantation,
garden development)

1

Provision of water efficient 
faucets in nearby schools, 
public hospitals. Construction
of percolation tanks in area 
suggested by the local body

Preferably within 50
km radius of project
site

25% = Rs.
30.25 Lakh

Water conservation
program
(Jalyukt Shivar, etc)

2

Provision of RWH in
public schools, hospitals,
Road side beautification,
public park recreation

Local body20% = Rs.
24.20 Lakh

Urban environment
and sanitation (can
include swaccha
Bharat, playground
development, urban
ground-water
recharge schemes etc)

3
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Probable Activities to
be carried out

RemarksImplementin
g
agency

%
Allocation

BG AmountDescription of
Activity

Sr. 
No.

Provision of community
dustbins, conducting
health camps at public
schools suggested by
Local body

Local body20% = Rs.
24.20 Lakh

1.21 Cr.

Sewerage lines 
and
STP, solid waste
management

4

Tree plantation, provision of 
sound barriers if required at
any location identified by the 
local body, provision of solar
heating/lighting system in public 
spaces or public infrastructures.

Local body10% = Rs.
12.10 Lakh

Urban air/noise
pollution control
initiatives

5
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ENVIRONMENTAL 
CLEARANCE 

LETTER
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REPLY TO THE SPECIFIC CONDITIONS MENTIONED IN ENVIRONMENTAL CLEARANCE LETTER

ReplySpecific Condition As per Environmental Clearance letter vide no. SEIAA-
EC-0000002324 dated 21.07.2020 

Sr. 
no.

As per the MOEF, OM dated 25.02.2021 all the 
activities proposed by PP under CER shall be part of 
Environmental Management Plan (EMP) & the same 

shall be executed by PP.

PP to ensure that CER plan gets approved from Municipal Commissioner.01

Will be complied.
PP Shall comply with Standard EC conditions mentioned in the Office 
Memorandum issued by MoEF& CC vide F.No.22-34/2018-IA.III dt.04.01.2019. 
Environmental Clearance. 

02

Noted. The EC has been received for the project on 
dated 21.07.2020

SEIAA decided to grant EC for – FSI: 16845.09 m2, Non-FSI: 12301.10 m2 and 
Total BUA: 29146.19 m2 (Plan Approval no- CC/2424/19, dated 10.01.2020)

03
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COMPARATIVE STATEMENT
RemarksProposed  Modification in EC 

(Areas in sq.mt)
Details as per earlier EC issued by MoEF – 2020

(Areas in sq.mt)
ParticularsSr. 

No

No change10497.28 10497.28 Total Plot area1

No change3219.34 (18 m Road widening area -664.47 + 12 road 
widening area – 1241.87 + amenity space – 1288.64 + 

Area under champher -24.35)

3219.34 (18 m Road widening area -664.47 + 12 
road widening area – 1241.87 + amenity space –

1288.64 + Area under champher -24.35)

Deductions2

No change7277.947277.94Net Plot Area3

Increased by 8665.02 sq. m 25510.1116845.09FSI area4

Increased by 6014.75 sq. m 18315.8512301.10Non FSI area5

Increased by 14679.77 sq. m 43825.9629146.19Total construction 
BUA

6

-Increase in 1 basement parking floor
- Removal of 2 parking floors & decrease 
in 1 residential floor

Wing A : Basement Parking 2 + Basement Parking 
1 + Ground Parking/Ground floor + 14 floors

Wing A : Basement Parking + Ground floor + 2 
Parking floors + 15 floors

Building 
Configuration

7

Wing B : Basement Parking 2 + Basement Parking 
1 + Ground Parking/Ground floor + 14 floors

Wing B : Basement Parking + Ground floor + 2 
Parking floors + 15 floors

Additional footprint of Wing C ConstructedWing C : Basement Parking 2 + Basement Parking 
1 + Ground Parking/Ground floor + 14 floors

--

Commercial shops : Ground floorCommercial shops : Ground floor

No change Club house : G+01 floorClub house : G+01 floor

Increased Residential flats by 81 nos. & 
Residential population.

Comm population increased by 119 no.

Residential : 291 no’s 
Commercial shops 
Population :
Residential – 1455 no’s
Commercial population – 372 persons

Residential : 210 flats 
Commercial Shops 
Population : 
Residential – 1050 no's
Commercial population – 253 persons

No. of tenements & 
Population

8

Quantity has been increased by 39.25 KLD 
(fresh water)

Fresh water : 140.25 KLD
Flushing water : 72.92 KLD
Gardening water : 11.6 KLD
Total water requirement : 224.77 KLD

Fresh water : 101 KLD
Flushing water : 51 KLD
Gardening water : 11.6 KLD
Total water requirement : 163.6 KLD

Water requirement9
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RemarksProposed  Modification in EC 
(Areas in sq.mt)

Details as per earlier EC issued by MoEF
(Areas in sq.mt)

Particulars

Capacity has been increased by 112.78 
KLD (domestic & drinking) & 50 KLD 
(Fire)

Domestic & drinking tank Capacity  : 264.5 
KLD
Fire tank Capacity : 200 KLD
Provision of 01 no's of UGT

Domestic & drinking tank Capacity : 151.72 
KLD
Fire tank Capacity : 150 KLD
Provision of 01 no's of UGT

UGT10

Increment in capacity by 80 KLD & 
It is proposed

Waste water generation : 191.85 KLD 
STP capacity : 220 KLD 
STP technology : MBBR

Waste water generation : 137 KLD
STP capacity : 140 KLD
STP technology : MBBR

Waste water 
generation & STP 
provided

11

No change.Rain water harvesting tank : NA
Recharge pits : 04 no’s (02 –Surface + 02- Roof 
top)
Size : 2 x 2 x 2 M

Rain water harvesting tank : NA
Recharge pits : 04 no’s (02 –Surface + 02-
Roof top)
Size : 2 x 2 x 2 M

Rain water 
Harvesting

12

Increment in waste calculations & OWC 
capacity by 100 kg/day. 
It is proposed.

Wet – 474 kg/day 
Dry – 347 kg/day
STP sludge : 19.1 kg/day
OWC capacities- 500 kg/day 

Wet – 353.85 kg/day
Dry – 226.65 kg/day
STP Sludge : 10 kg/day
OWC capacities : 400 kg/day

Solid waste 
generation , STP 
Sludge & OWC 
capacity 

13

No change. RG area provided on ground : 859.09 sq. m 
No of trees- 160 no’s ( Proposed – 115 + 
Existing – 45) 

RG area provided on ground : 859.09 sq. m
No of trees- 160 no’s ( Proposed – 115 + 
Existing – 45) 

Green Belt 
Development

14

Decrease in car parking noArea-7736 sq.mt. 
Car-190 No. 
Scooter- 900 No. 

Area- 4195.00
Car-234 No.
Scooter-505 No.

Traffic 15

Increment in load calculations & 
Transformers & DG Set capacities

Connected load : 2128 KW
Maximum demand: 988 KW
Transformers : 2 x 630 KVA
DG sets : 320 KVA

Connected load : 1117 KW
Maximum demand : 506 KW
DG set : 1 x 200 KVA 
No. of transformer : 1 x 630 KVA

Energy16
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OLD EC

Current EC

Master Layout Comparison

- Increase in 1 basement parking floor
- Removal of 2 parking floors & decrease in 1 residential floor
-Wing C newly added 
- Change in open space location
- Change in basement line position 

Bldg Configuration as per 
New EC

Bldg Configuration as per 
Old EC

Wing 

BP2+BP1+GP/Gr+14 floorsBP+Gr+2P+15 floorsWing A

BP2+BP1+GP/Gr+14 floorsBP+Gr+2P+15 floorsWing B

BP2+BP1+GP/Gr+14 floors--Wing C

Basement line

Basement line
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APPROVALS OBTAINED/IN PROCESS

StatusParticularsSr. No.

Received IOD sanction no. CC/0876/21 dated 
09/07/2021

Building plan approval/ Commencement 
certificate 

1.

Received on dated 21.06.2022Consent for the water from PMC2.

Received on dated 21.06.2022Consent for the drainage from PMC3.

Received on dated 01.06.2022Fire NOC for entire project4.

Received dated 22.09.2022Garden NOC5.

Received on dated 06.01.2023
NOC for collection of Dry waste & E-waste from 

SWACH
6.

Required & Received on dated 27.05.2021
The project falls under N4 Zone
Permissible height- 682 m

Permissible Height as per Aviation NOC: 713.10 m.

Total AMSL Height of building : 713.10 m.

Aviation NOC 7. 
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FULL POTENTIAL IOD
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Total construction built up area of 43825.96 sq. m (FSI 

25510.11 sq. m +Non FSI 18315.85 sq. m)
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SITE PHOTOS

Existing 18 m DP road

Existing 12 m DP road

1
2

3

1

2
3
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CONTOUR PLAN

Level III : 100.12 m

Level I : 99.90 m

Maximum Contour:  100.12 m
Minimum Contour :  99.9 m
Slope Difference     : 0.22 m
Contour slope : To North

Level II : 99.98 m

Level IV : 100.12 m

Slope
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OWC : 500 kg/day
Area : 44 sq.  M @ G

Entry (for Res.)

MASTER PLAN 

Total building : 03 no (Resi+ Comm)
Wing A,B,C : BP2+BP1+GP/G+14 floors
Commercial Shops at Ground floor (in all 
wings)
Club House : G+1 floor

STP : 220 KLD
40 % open to 
sky@ G level

Transformer: 2 x 630 KVA

Total RG area required : 727.79 sq. m
Total RG provided : 859.09 sq. m (On Ground)
- RG 1 : 584.08 sq. m
- RG 2 : 275.01 sq. m

UGT at 
Basement 2 

DG set : 320 KVA

RG 1 

RG 2

Wing A Wing B Wing C

Entry/Exit (for 
comm)

Basement line

6 
m

 d
ri

ve
w

ay

6 m driveway

6 m driveway

6 
m

 d
ri

ve
w

ay
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OCCUPANCY STATEMENT

28

Total PopulationNo of TenementsBuilding Height (m)ConfigurationBuilding Sr 
No.

8609142.50 mBP2+BP1+GP/G+14 FloorsWing A1

75010642.50 mBP2+BP1+GP/G+14 FloorsWing B2

75073 + 21(MHADA)42.50 mBP2+BP1+GP/G+14 Floors
Wing C (Resi + 

MHADA)
3

1455291 no'sTotal Residential4

372Commercial shops (at G floor of A,B,C)

1827 PersonsTOTAL (Residential + Commercial)
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No. of Parking
Type of ParkingSr. No. 

ProvidedRequired

190 (Res-156 + Comm-
24+Visitors-10)

180 (Res-146 + Comm-
24+Visitors-10)

Four (4) wheeler1

900 (Res-737 + Comm-
120+Visitors-43)

893 (Res-730 + Comm-
120+Visitors-43)

Two wheeler2

29

Total Provided

Parking Floor

Type of Parking S. no.
Ground FloorBasement 1Basement 2

190 No. 
6023107Four (4) wheeler

1 303535Area provided

6140 Sq. m 15908053745Total area

1800 Sq. m900 No. x 2 = 1800 Sq. mTwo wheeler2

7940 Sq. mTOTAL AREA PROVIDED

3883.5 Sq. mTOTAL AREA REQUIRED AS PER DC RULES

12.5 sq. m without driveway
Car With Driveway 
:30 sq. m (for covered parking)
: 25 sq. m (for open parking)
: 35 sq. m( for basement parking)

Area per car

2 sq. m
Area per two 
wheeler

PARKING STATEMENT & AREA CALCULATIONS
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PARKING PLAN

No. of  Cars : 107 No’s

1. Basement 2 level Plan
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PARKING PLAN
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No. of  Cars : 23 No’s
No. of  Scooters : 900No’s

2. Basement 1 level Plan
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PARKING PLAN
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No. of  Cars : 60 No’s

3. Ground Level Parking Plan
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FIRE TENDER MOVEMENT PLAN

Fire Tender movement on 6 M driveway on ground with 9.00 m turning radius

Refuge floor on : 08th ,13th floors

Refuge floor

6 m driveway

6 m driveway

6 
m

 d
ri

ve
w

ay

6 
m

 d
ri

ve
w

ay
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SECTION SHOWING REFUGE FLOOR 

Refuge floor on - 8th &13th floors

C’

C

22.2 m
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EVACUATION PLAN
Wing B

Wing A

Travel Distance – 12.7 m
Farthest Point – 19.8 m

Travel Distance – 14.5 m
Farthest Point – 21.9 m

Assembly point

Wing C

Travel Distance – 18.7 m
Farthest Point – 22.5 m

NBC rule 2016-Part 4 (Page no.287)Buildings will be sprinkled 
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BUILDING SECTION- Through out section

A A
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ROAD SECTIONS

Section E : Cutting Through UGT & Transformer

Section D : Cutting through DG Set, 
Transformer & STP

EE

D

D
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Section F : Cutting Through OWC & RG-2

Section G: Cutting Through Ground RG

F

F
G

G
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COORDINATED PLAN

Flushing 
Line

Domestic 
water line

Storm 
water line Drainage 

line

Excess Treated 
water Line

Terrace 
RWH pit

Surface 
RWH pit

Fire line

Trees

LEGENDS

Flushing lineFire lineDomestic water 
supply

Excess Treated 
water line

Storm waterDrainage RWH pit (Terrace)
RWH pit (Surface)

1
3
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COORDINATED SECTIONS
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EVACUATION TIME 

CarsParking FloorSr No
53Ground Floor1.
107Basement Floor  12.
23Basement Floor 23.
183Total

The total retrieval time is approximately 10.98 minutes in emergency scenario (100 %) from all parking floors to Exit Gate.

The inter project car speed limit is 10km/hr on ground is calculated.
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HUMAN EVACUATION TIME 
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TRAFFIC STUDY
Traffic Survey Conducted on 28.07.2023 (Friday)

Propose
d Road 
Width

Existing 
Road 
Width

Name of location
Study 

Location 
No.

-60 MMumbai Pune Bypass Road1

-18 MAmbegaon Pathar Road2

-12 MTanaji Nagar Road3

-12 MJijamata Chowk Road4
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V/C Ratio
V/C RatioCategorySr.No

For Current Road Traffic

A)

0.19 (A Category)Mumbai Pune Bypass Road

0.19(A Category)Ambegaon Pathar Road 

0.16(A Category)Tanaji Nagar Road

0.15 (A Category)Jijamata Chowk Road 

After possession Phase (2 years )

B)

0.23 (B Category)Mumbai Pune Bypass Road

0.22 (B Category)Ambegaon Pathar Road 

0.19 (A Category)Tanaji Nagar Road

0.16 (A Category)Jijamata Chowk Road 

Anticipated V/C 
`Ratio

PCU countCategorySr.No.

After 5 years

A)

0.27 (B Category)1443Mumbai Pune Bypass Road

0.25 (B Category)601Ambegaon Pathar Road 

0.22 (B Category)538Tanaji Nagar Road

0.18 (A Category)428Jijamata Chowk Road 

After 10 years

B)

0.37 (B Category)2024Mumbai Pune Bypass Road

0.33 (B Category)804Ambegaon Pathar Road 

0.33 (B Category)790Tanaji Nagar Road

0.23 (B Category)546Jijamata Chowk Road 

After 15 years

C)

0.53 (C Category)2839Mumbai Pune Bypass Road

0.45 (C Category)1076Ambegaon Pathar Road 

0.48 (C Category)1161Tanaji Nagar Road

0.30 (B category)696Jijamata Chowk Road 
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Survey location 1 -Mumbai Pune Bypass Road (60 M Wide ) Survey Location 2 - Ambegaon Pathar Road (18 M )

Survey Location 3 – Tanaji Nagar Road (12 M Wide ) Survey location 4 -Jijamata Chowk Road  (12 M Wide )
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ENVIRONMENTAL INFRASTRUCTURE

46
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WATER REQUIREMENT

ProposedParticularsSr. No

Source : PMC

Water Supply NOC has been received from PMC.

Source of water & Approved/ Sanctioned 

water supply or status of proposed 

arrangement

1

Fresh water : 140.25 KLD 

Flushing water : 72.92 KLD 

Gardening water : 11.60 KLD 

Total water requirement : 224.77 KLD

Total Water required2

01 no's of UGT are provided.

Domestic & Drinking : 264.2 KLD

Fire : 200 KLD

Capacity details of all the Underground and 

Overhead tank and their locations

3

47
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WATER BALANCE CHART

Proposed STP : 220 KLD

48

Total water requirement : 224.77 KLD (100 %) 
Sewage generation : 191.85 KLD (90 % of total water-excludes landscape water requirement)
Total Recycled Water : 172.66  KLD (76.81 % of total water)
Excess Treated water : 88.15 KLD (39.21 % total water)

Residential flats : 291 no’s ,  Population -1455 Persons ,  Commercial population- 372 persons
Total recycled 

water available 
(KLD) 

Water use (KLD)Sewage 
generation

(KLD)

Water 
requirement

(KLD)

DescriptionSr. No.
RecycledFresh

172.66

-130.95

191.85

130.95
Domestic for residential   

( @ 90 LPCD ) no. of Person 1455
1

65.47-65.48
Flushing for residential    

( @ 45 LPCD ) no. of Person  14552

-9.309.30
Domestic for commercial    

( @ 25 LPCD ) no. of Person 372 
3

7.44-7.44
Flushing for commercial    

( @ 20 LPCD ) no. of Person  372
4

11.60--11.60Landscape  area     5

172.6684.51140.25191.85224.77TOTAL
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UGT DETAILS - PLAN & SECTIONS
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WASTE WATER TREATMENT

50

ProposedParticulars
Sr. 
No

STP : 220 KLDSTP capacity1

MBBR technologySTP technology2

Area : 116 sq. m Area requirement and location on plan3

Existing Sewer line by PMCSewer line details4

Through gravity
Details about the transportation of the sewage to 
the STP

5

Dual plumbing line which ensures reuse of water for 
flushing.

Plumbing of building (Dual, Single, Hydro 
pneumatic)

6

1677



PLAN OF MBBR SYSTEM : 220 KLDKey Plan

51
PLAN

STP- 220 KLD
Area- 116.00 sq.mt. 

Flow : 8.68 m3/hr

Peak factor : 3 times for Average flow

Operating Hours : 22 Hours.
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STP SECTIONS
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BASEMENT DE-WATERING PLAN

Sump Pump: 01 no

Capacity- 6 M3
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DRAINAGE & STORM WATER LAYOUT WITH FINAL DISPOSAL POINT

Drainage & Storm water 
Disposal to existing PMC 
Chambers respectively 
through gravity

Disposal Blow Point

Photos of Existing drainage & storm water chamber

Latitude- 18°27'20.67"N
Longitude- 73°50'24.01"E
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External Drainage & storm section detailsPlumbing plan section showing disposal from 
ceiling level to ground level by gravity
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RAIN WATER HARVESTING

ManagementParticularsSr. No

Ground water recharging proposed.
No Harvesting tanks are proposed.

Rain water harvesting tank location on map, tank 
capacity as per calculation

1

5 to 7 m BGL in Post Monsoon 
8 to 10 m BGL in Pre monsoon 

Ground water table level2

No. of Recharge pits required as per survey pits & Provided  : 04
: (01- Terrace + 03 Surface)

Size: 
2.00 m. X 2.00 m. X 2.00 m. Depth
With a dia of  160 mm and 60 m depth . 

No. of the recharge pits and its size and depth3

Before Implementation: 3130.97 m3 per year – 78.60 m3/day
After Implementation : 4326.84 m3 per year – 108.62 m3/day
Diff (Incremental runoff) : 1195.87 m3 per year –30.02 m3/day
Recharge anticipated through 3 recharge pits- 47.4 m3/day

Incremental Runoff 4

210 %RWH efficiency wrt design capacity 5

57
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RUNOFF  CALCULATIONS
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RAIN WATER HARVESTING PIT CROSS SECTION

Roof Top Pit section Surface Runoff Pit section

59
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FIRE FIGHTING PLAN with Water supply line details 

Fire Hydrants
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FIRE SPRINKLER LAYOUT- Basement 1
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FIRE SPRINKLER LAYOUT- Basement 2
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SOLID WASTE MANAGEMENT 
1.  CONSTRUCTION PHASE : 

Waste generation during Construction Phase (50 labours):
Total labour Solid Waste Generation: 12.5 Kg/day
Dry waste (Kg/day): 7.5 Kg/day
Wet waste (Kg/day): 5 Kg/day

2. OPERATION PHASE : 

Sludge from STP : 19 kg/day will be used as a manure after OWC Treatment
OWC Capacity : 500 kg/day (Curing period- 18 days)
E-waste : 6 kg/day will be handed over to SWACH

E- Waste 
Generation

Kg/d

Dry Waste 
Generation

Kg/d

Wet waste 
Kg/d

Total Waste 
Generation 

kg/d

Total 
Population

No. of 
people / 

flat
No of flatsParticulars

3.9929143772814555291Residential 

1.525637.193372----Commercial 

63474748201827TOTAL

63

Inorganic 
kg/day

Organic 
kg/day

Total solid 
waste  kg/day

Particulars

60%40%0.25Labours

40%60%0.5Residential

60%40%0.25Commercial

NBC Criteria

E-waste
Residential- 1 kg/year/person
Commercial-1.5 kg/year/person
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OWC LOCATION PLAN & LAYOUT

OWC-500 kg/day
Area- 44 Sq.mt

PLAN

64

Key plan
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BIO-MEDICAL WASTE MANAGEMENT
During Construction phase :

• Construction are trained to maintain social distancing.

• Provision of face mask, gloves and Hand Sanitizers to Supervisors & Construction workers

• Training given to the sub contractor & workers for waste collection , segregation & sanitation

• Separate bins provided for collection of waste i.e. masks and gloves.

• All generated Bio-medical waste will be scientifically disposed off as per Bio-Medical waste ( M-H) rule and/or

as per the guidelines issued by competent authority time to time.

During Operation phase :

• Maximum use washable face mask for occupants.

• Informing and educating occupants to ensure segregation of waste in color coded barrels.

• Sanitization will be made for every 2 days in society for full lift & common areas.

• All generated Bio-medical waste will be scientifically disposed off as per Bio-Medical waste ( M-H) rule and/or

as per the guidelines issued by competent authority time to time.

• Separate record will be maintained by Society secretary with documentary evidence. 65
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GREEN AREA

66

ManagementParticularsSr. No

Total Trees required : 108 no’s
No. of existing tree on site : 53 no’s
a. Trees already cut down : 08 no’s
b. Trees to be protected : 45 no’s
Compensatory Plantation on site : 50 no’s 
No. of trees proposed : 65 no’s
Total No. of trees to be Proposed : 115 no’s (Proposed – 65 + Compensatory – 50 )
Total no. of trees on site will be : 160 no’s ( Proposed – 115 + Existing – 45) 

Existing & 
proposed Tree 
cover

1

Total RG area required : 727.79 sq. m
Total RG provided : 859.09 sq. m (On Ground)

Total green area 
with details

2
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LANDSCAPE LAYOUT

4.00 m Distance 4.00 m Distance 

Total Trees required : 108 no’s
No. of existing tree on site : 53 no’s
a. Trees already cut down: 08 no’s
b. Trees to be protected : 45 no’s
No. of trees proposed : 65 no’s
Total No. of trees to be Proposed : 115 no’s (Proposed – 65 + 
Compensatory – 50 )
Total no. of trees on site will be : 160 no’s ( Proposed – 115 + Existing 45) 

Total RG area required : 727.79 sq. m
Total RG provided : 859.09 sq. m (On Ground)
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PROPOSED TREE LIST
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Existing Tree Details  & No. Of trees cut down

LIST of Existing Trees Cut Down

Age (in years)QuantityName of treeNo.

63Neem1

51Shewaga2

71Satvin3

61Tamhan4

72Kanchan5

8Total                                   
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Existing tree photos & survival report
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Existing Tree Photographs
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Commitment for maintenance of 
compensatory trees on our plot
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ELECTRICAL DETAILS

ProposedParticularsSr. 

No

Connected Load –2128 KW
Maximum Demand –988 KW

Total estimated energy 

requirement

1

•Source - MSEDCL

20 % (by solar PV- 5 %) 

(includes saving through Energy efficient Solar lighting for 

landscape & driveway+ common area lighting + Solar Hot 

water system + Solar PV panel) 

Net Energy saving by energy 

conservation measures

2

No. of Transformer : 2 x 630 KVA 

No. of DG set : 320 KVA.

No. of Transformer & DG set3

76
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ENERGY SAVING CALCULATIONS

77

TOTAL % 
SAVING

PER DAY 
SAVING

Annual Saving 
in KW

Saving in 
KWH

( Advance Method ) Using 
Occoupancy Sensor / Timer LED 

Lamp & Fittings Power Consumption 
in KWH per year/per day

LED Lamp & Fittings Power 
Consumption in KWH per year/per 

day
DescriptionSR.NO.

10 W X 874 NOS. X 4 HRS X 365 
DAYS

10 W X 874 NOS. X 11 HRS X 365 
DAYS

Provision of  LED light fitting Provision 
for common areas                                                     
( parking, staircases, plant rooms  etc.)  

1

0.0552.185798191411276031901

15 W X  30 NOS. X 10 HRS X 365 
DAYS

15 W X  30 NOS. X 12 HRS X 365 
DAYS

Provision of LED light fitting for 
landscape  areas                                                   
( garden &, other landscape  area .)  

2

0.0010.03751432916431971
30W X 30 NOS. X 10 HRS X 365 

DAYS
30W X 30 NOS. X 12 HRS X 365 

DAYS
Provision of LED lamp for                            

SOLAR Street Light
3

0.0020.0752765732853942

10W X 20 NOS. X 5 HRS X 365 DAYS10W X 20 NOS. X 12 HRS X 365 DAYSProvision of  LED light fitting Provision 
for Club House

4

0.0010.0583333321511365876

0.060

% ELECTRICAL SAVING BY 
USING LED,SENSORS AND 
TIMERS WITH REFERENCE TO 
THE DEMAND LOAD 

5

14.727582174600
Energy saving by                                      
solar water heater.   

6

5.15015000
Annual Energy generated from            
Solar P.V  

7

190460Total of all Savings for ( per year )8
522Total of all Savings for ( per  Day )9

3952
Total Energy Consumption With Energy 

Saving Measure                                         
= Demand Load x 4 Hrs

10

21%Total Percentage Saving.

1704



78

ELECTRICAL-ECBC PARAMETER SHEET
Actually Provided

Minimum Required
Point Description

(As per ECBC 2007)

1803.87 Sq.m.Total terrace area available in the project

1235.63 Sq.m.
(68.49 % of terrace area)

Total usable terrace area for solar panels & Solar hot water

Total area : 1175 sq. m 
Solar Hot water : 675sq. m 
Solar PV panel : 500 sq. m  

( 95 % of usable terrace area)

-Actual area proposed to be utilized for generating solar energy / Hot Water

2128 kW-Connected Load
988 kW-Demand Load
50 KW

( Demand Load )

(5 %)

10 KW

( Demand Load )

(1 %)

3 % demand load / energy proposed to be generated through renewable sources as a 
percentage of demand load.

21825 Ltr s                                                                

75  Lits Per  Flat                             

( Provided  100 %)

4365  Ltr

( Demand )

(20 %)

20% water heating / water heating capacity provided as percentage of total water 
heating requirement.

609  KW  

(SAVING )

988  KW 

( Demand Load )

Actual solar energy generated through renewable sources including solar water 
heaters.

47,19,000 /- Rs.47,19,000 /- Rs.Cost for renewable energy including water heating

320 KVA DG set

Actual DG backup provided which should equal to or more than 10% of maximum 
demand or equal to all emergency requirements like Fire Fighting Pumps, Fire Lifts, 
Emergency Lighting, Water Pumps, STP, Solid Waste Treatment Plant, Water 
Treatment Plant Etc. whichever is higher.
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Special Mitigating factors provided in the project for the efficient use of project

Level 2 as per IS 1180, BIS IILevel 2 as per IS 1180, BIS IIa) Latest transformer

CPCB ApprovedCPCB Approvedb) Fuel efficient Automated DG set

Capacitor will be provided for building 
common load to maintain power factor close 

to Unity. 
Applicable c) If power quality is poor then the special provision like capacitor bank etc provided

100%  with effective use of LEDs Low LPD as per ECBC 2007d) LED

50.00 KW 

We Are Providing Solar PV Panel
YESe) Solar PV

We Are Providing Solar Hot WaterYESf) Solar Hot Water

Not ConsideredNot Applicableg) Lighting Dimmer

Considered for Internal &External Lighting Applicableh) Lighting Timers

Efficient VVVF Technology Applicablei) Energy Efficient Lift

Efficiency 70%Efficiency 60% j) Star Rated Pumps 

Efficiency 85%Efficiency 70%Star Rated Motors

Not ConsideredApplicable k) Occupancy/ Lighting Sensors

NANAl) 5 Star Rated Heat Pumps/Motors

20 %
-

Total Power saving including saving due to Water Heaters.
1)TOTAL Annual Savings System in KWH with Solar PV Power, Hot Water System & 
LED Lighting.  

….Continued
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U-factor = 0.351 W/ m²*K0.40 W/m²*KExterior Wall Construction

0.335 W/ m²*K0.33 W/m²*KRoof Construction

U Value: 2.8 W/ m²*K

SHGC: 0.60

VLT 0.49%

U Value: 3 W/m²*K

SHGC: 0.27

VLT = 0.50%

Glazing

19.9 %40%
WWR

shading devices on all façades.
Shading effect of solar panel on roof

No ShadesShading Devices

5 W/sq.m7.5 W/sq.mLighting Power Density

EPI – 15.35 Kwh/m²/year

EPI Ratio -0.93

EPI – 16.26 Kwh/m²/year

Should be equal to or less than 1

EPI Ratio
(EPI Ratio can be calculated through energy modelling considering 
Wall, Roof, Glass U value, Lighting Design & HVAC design in any.)
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SOLAR TERRACE PLAN
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PROVISON OF 30 % OF PARKING WITH ELECTRIC CHARGING FACILITIES

30 % of total
parking with EV 

charging

Provided 
Parking

Type of 
Parking

57190
Four Wheeler

270900
Two Wheeler

: 06.09.2023
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EV Charging Points

PLAN SHOWING PROVISON OF 30 % OF PARKING WITH ELECTRIC CHARGING FACILITIES
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BASEMENT VENTILATION PLAN- Provision of mechanical ventilation with Axial Fans 
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Total Excavation Quantity : 22016.91 cum
Reuse of excavated quantity– 1762.86 cum for side margin, road development, plot levelling, etc.
Excess debris quantity- 20254.05 cum has already been handed over to authorized vendor.

Top soil generation : 722 cum
Top soil have been stored & will be reuse for landscape development.

DEBRIS MANAGEMENT PLAN (Already Done)

85

Top Soil: 722 cum Excavation 
quantity:21566.91 cum

All the soil will 
be use for 
Plantation 

Sub soil: 
12940.14 
cum

Small rocks 
:8616.76 cum

1762.86 cum Debris already reused within site side margin, road 
development, etc.
Surplus of 20254.05 cum handed over to authorized vendor

Excavation Details
Total Quantity : 22016.91
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CUTTING & FILLING PLAN

Cutting – 22016.91 cum

Filling – 1762.86 cum 
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Agreement with 
vendor 

(Re-validated on 
05.01.2023
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DISASTER MANAGEMENT PLAN

DetailsParticularsSr. No.

2 Staircases , (1 normal, 1 fire)
2 lifts (1 normal, 1 fire)

No. of staircases in buildings & no. of fire 
lifts

1

1.5 mWidth of each staircase2

On 8th & 13th floorLocations of refuge3

Min. 6.00 m drive way
Width of roads around the buildings for fire 
tender movement

4

Yes, attachedPlumbing Plan/Scheme for Fire Fighting5

88
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DMP: CONSTRUCTION PHASE
Action planHazardsSr. No.

Certified contractors shall maintain high standard of work environment
Safety plan shall be prepared and followed stringently on site :
• Restricted entry
• Permit Systems (wherever applicable) with clear work instructions
• Training, supervising site workers to follow safe operating procedures(SOPs)
• Signpost slippery areas, safety shoes with a good grip to the workers /supervisors
• Use of Proper PPEs like Helmet, safety goggles , safety belts , safety shoes ,safety jackets, torch
• Use of safety nets while working from heights
• Covered walkways
• Combustible Materials, Paint, Plastics stored on site as per manufacturer guidelines & Safety 
Regulations.
• Electrical equipment shall be regularly checked and properly maintained

Accidents, Injuries due to :
Working on heights, risk of 
fall, Falling material and 
collapses
Working on wet surfaces/
fragile roof, 
Mechanical Hazards, 
Chemical Handling,
Electrical Hazards,
Hot work

1

•Portable public address system
• Dry riser with hydrant outlets on the floors constructed with a fire service inlet
• Provision of temporary Fire Fighting Water Supplies and appropriate Fire
Suppression Measures.
• Prohibition of smoking on site , Restricted smoking Zone during construction
• Use of PPEs full covered heavy material cloths , leather high toped fire resistance
boots and gloves, use ear plugs or muffs, respiratory protective equipments, etc.

Fire/Explosion Hazard due 
to :  Electrical fire
Hot work (cutting, welding 
& brazing etc.)
Storage of Combustible
Materials

2

•Controlling the dust pollution by dust suppression on site .
• Cordoning site with barricades
• First Aid
• Use of Proper PPE
• Adequate drinking water and sanitary facilities
• Occupational Health, Life safety of Workman during construction activity
• Nearby hospitals are identified.

Health Hazards due to
Biological, Air, Water
Pollution, Noise/ Vibration ,
confinement place entry,
painting

3

89
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DISASTER MANAGEMENT COMMITTEE: CONSTRUCTION PHASE

90

Responsibility Authority 
 Will  lead  the  site in charges  persons during  

disaster  to take actions to protect the workers 
present on site.

 Will  contact  local  Police,  Hospital,  Fire  Brigade  
, NGOs and other relief agencies

Project Manager :

 To provide help to the Project Manager to decide 

actions during disaster
 To  train  and  educate  the  contractors & workers  

and rescue team

Managing Committee:

Site In charge officer, Engineer who are 
knowledgeable on   actions   to   be taken   during   
any   disaster   and provides helps to Project 
manager to take decisions.

 Are trained on Dos and Don’ts during a disaster.

 Will  guide  the  workers present on site  during  
disaster occurrence as directed by the Managing 
Committee 

 Will  ensure  safety  and  security  of  the  members 
and belongings during the disaster

Security Staff:

They   are   security   staff engaged  by  the  
project proponent  managing  committee
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DMP: OPERATION PHASE
ManagementType of DisasterSr. 

No.
•Increase in the Finished Ground Level as part of construction stage to prevent rain water
accumulated on surrounding areas to enter into the project area.
• Provision of storm water drains at entry/ exit point to prevent entry of rain water
•Provision of adequately sized storm water drains to discharge the storm water from the
project area into the external storm water drainage system. 
•External Storm water system is sufficient to cater to this additional discharge.

Local Flood1

•The structural design is certified as per IS criteria for earthquake resistant design of
Structures.
•Certification from Structural Engineer regarding EQ Resistant Design

Earthquake2

• Underground water storage tank of adequate capacity
• Automatic Fire Hydrant System
• Automatic Sprinkler System
• Portable Fire Extinguishers
• Analogue Addressable Fire Alarm System with Emergency Voice Evacuation System
• Manual Fire Alarm System
• Provision of refuge areas
• Fire lifts
•Provision of fire consultant/fire marshal

Fire3

Provision of Lightening arrestorsLightening4
Provision of DG setPower failure5 91
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DISASTER MANAGEMENT COMMITTEE: OPERATION PHASE

92

Responsibility Authority 
 Will  lead  the  society  members  during  

disaster  to take actions to protect the 
residence/tenants

 Will  contact  local  Police,  Hospital,  Fire  
Brigade  , NGOs and other relief agencies

Chairman :

Head of society managing committee

 To provide help to the Chairman to decide 

actions during disaster
 To  train  and  educate  the  residence/tenants  

and rescue team
 To supervise the relief and rehabilitation 

process

Managing Committee:

Members of the society who are knowledgeable 
on   actions   to   be taken   during   any   
disaster   and provides helps to Chairman to 
take decisions.

 Are trained on Dos and Don’ts during a 

disaster.
 Will  guide  the  residents/  tenants  during  

disaster occurrence as directed by the Managing 
Committee 

 Will  ensure  safety  and  security  of  the  
society members and belongings during the 

disaster

Security Staff:

They   are   building   security   staff engaged  
by  the  society  managing  committee
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DISASTER MANAGEMENT PLAN COSTING

Capital costParameter

During Construction phase

Rs. 3,50,000 /-Safety equipment’s

Rs. 3,00,000 /--Dust suppression

Rs. 88,000 /-Health check up

During Operation phase

Rs. 12,50,000/-Storm water management

Rs. 3,00,000 /-Disaster management kit

Rs. 45,00,000 /-Fire fighting

Rs. 8,45,000 /-Energy-Lightning arrestor plan

Rs. 25,50,000 /-DG set (Power failure)

Rs. 1,50,000 /-Disaster management training mock ups to

users

Rs. 95,95,000 /-TOTAL
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LIGHTENING ARRESTOR PLAN
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EMP: CONSTRUCTION PHASE
Mitigation measuresPotential impactsSr. No.

1) Excavation, handling and transport of materials will be avoided under high wind conditions or when a visible dust plume is 
present.

2) Appropriate dust suppression measure will be used when dust generation is unavoidable like dampening with water, 
covering the trucks, tyre washing facilities at the entrance of the project site.

3) Provision of site barricade & peripheral tree plantation.
4) DG Set: As per CPCB norms,  proper maintenance, LSD fuel use, proper & safe storage of fuel.
5) Landscaping to prevent dust spreading.

Air Environment 1

1) Disturbance to the residents in the vicinity of the construction areas will be taken into account during the construction 
period by obeying noise standards as per CPCB norms.

2) Acoustic barriers including shuttering panels will be used around the site to reduce the noise impacts.
3) Excavation activities along with the use of drilling equipment and other machinery exhibit continuous noise that could 

impact on surrounding environment. To reduce the impact of the excavation and drilling, these activities will be restricted 
during the day time only (8:00 am – 20:00 pm)

4) All vehicles and equipment will be properly maintained to reduce unnecessary noise.
5) The Diesel generators used on the site for energy backup will be under CPCB norms complaint for noise emissions and 

acoustic enclosure for noise control.
6) Ear plugs for labours shall be provided.

Noise Environment2

1) Monitoring of ground water for change in quality due to construction activity & Drinking water analysis 
2) Provision of modular toilets with proper disposal of sewage through vendor.
3) Use of water tanker /recycled water for construction, to lessen the burden on municipal drinking water supply.
4) Once every season (summer, winter and post Monsoon) monitoring of drinking water.

Water Environment 3

1) Construction debris (broken bricks/tiles etc) used as filling material on- site.
2) Excavation quantity : 22016.91 cum
3) Reused within premises (filling of roads, plinth, boundary wall  ) : 1762.86 cum
4) Surplus excavated material has been handed over to authorized vendor.
5) Top soil preservation/conservation:: 450 cum
6) Shall be preserved and reused for the landscape development.  
7) Management of other Construction waste generated during construction by either recycling or reusing or disposing on 

Government approved land filling site and keeping the records for the same. 
8) Packaging waste : disposal for land filling
9) Steel scrap : sold to scrap dealers

Solid Waste 
Management

4

95
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EMP: CONSTRUCTION PHASE
Mitigation measuresPotential impactsSr. No.
1) Minimum disturbance to natural contour, minimizing cutting and filling activity.
2) Preservation of top soil for  landscape development
3) Planning done in such a way that, minimum lawn area and maximum area to be covered by trees.

Land Environment5

1) Minimum Disturbance to the local ecological features.
2) Where tree need to be removed; replace/ compensate trees (1:5 ratio) within the landscaped area with the native trees. As per

suggestion of the ecologist.
3) Trees with canopy will be planted as avenue plantation to control vehicular pollution.
4) Bird baths and bird nesting boxes to be located at places which are easily accessible by birds; such as landscape area, near

artificial water bodies etc.

Biological 

Environment 

6

1) All the material delivery vehicles will reach the site during the day time (8:00 – 20:00)
2) Temporary road network will be developed within the site during construction phases and will appropriately be managed.
3) Temporary road network will be developed within the site during construction phases and will appropriately be managed.

Traffic Management7

1) Adequate drinking water and toilet  facilities for workers
2) Personal protective and safety equipments will be provided.
3) First aid facility for workers  & Regular health check up for workers
4) Allocation of play area or nursery for children of workers.
5) Educational and awareness program for safety measures

Socio-Economic 
Environment 

8

1) PP has constituted Environmental Management Cell (EMC) including in house and outside experts to deal with environmental
issues at project stage for every project site.

Sustainability of EMP 9

96

EMP Cost: 
Construction Phase

O & M costCapital CostParticularSr. No

Rs. 1,06,000/-Rs. 3,54,250/-Water for Dust Suppression01

Rs.26,500-/Rs. 2,12,500/-Site Sanitation  & Safety02

Rs. 1,56,000/-–Environmental Monitoring03

Rs. 88,000/-Rs.8,85,000/-Disinfection & Health check up04

Rs. 3,70,500 /-Rs. 12,28,750 /-Total 
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EMP: OPERATION PHASE
Mitigation measuresPotential impactSr. 

No.

1) Provision of site barricade & peripheral tree Plantation.
2) Use of DG set as per CPCB norms with fuel as LSD.
3) Adequate Parking provision with driveways. 
4) Effective traffic management. 
5) Six monthly monitoring will be done.

Air Environment1

1) The occupants will be made aware regarding noise pollution through awareness programmes.
2) The Diesel generators used on the site for energy backup will be under CPCB norms complaint for noise emissions and acoustic 

enclosure for noise control.
3) Adequate plantation which will act as external noise barrier for the residents
4) Six monthly monitoring will be done.

Noise 

Environment

2

1) Awareness campaign for residents about effective treatment and recycling of treated waste water, and rain water harvesting. 
2) Provision of 1 no’s of STP  220 KLD with tertiary treatment and disinfecting facility 
3) Rain water harvesting : 04
4) Use of recycled water for flushing, irrigation
5) Storm water drainage will be properly maintained.
6) Cleaning of UG tank and OH tank will be done  six monthly 

Water 

Environment 

3

1) Segregation of dry waste and wet waste at source.
2) Separate collection system for plastic, E-waste, Clothes, Metal, Glass at society level, transferred to authorized distributors.
3) Treatment of wet waste through mechanical composting : capacity 500 kg/day
4) Use of manure for garden.
5) Any person delivering fuels or other chemicals to the site will be made aware of the appropriate storage / drop-off locations and the 

environmental controls that apply to the storage area.

Solid Waste 

Management

4

1) Use of paver blocks instead of impermeable concrete blocks to allow water percolation. 
2) Top soil conservation for Landscape development
3) Proper maintenance of STP and solid waste management system to avoid land pollution through leakages. 

Land Environment5

1) Landscape development area  859.09 sq. m. 
2) No of trees to be planted- 115 no’s
3) All the landscaped area to be watered with recycled water from the Sewage Treatment Plant.
4) Plantation of native species will be included in planting statement to enhance local biodiversity.

Biological 
Environment 

6
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EMP: OPERATION PHASE
Mitigation measuresPotential impactsSr. No.
1) In order to reduce the noise impacts plantation will be undertaken along the road sides (for internal roads) which will act as 

sound barriers.
2) Installation & maintenance of road warning signs and lighting.
3) Schedule road traffic movements to avoid periods of maximum pedestrian risk.

Traffic Management7

1) Awareness programs regarding socio-economic impacts of residential projects on surrounding area. 
2) Environmental and safety awareness programs for residents.
3) Disaster management/Emergency preparedness plan will be explained with the help of experts. 
4) Mock up drills at regular intervals regarding fire fighting.

Socio-Economic 

Environment 

8

1) Meeting of EMC every fortnight and assess the environmental issues at various ongoing sites.
2) After the society is formed and scheme is to be transferred, a special training program is organized or society office bearers to 

look into environment management in project operation stage.
3) Allotment of corpus  fund  for effective implementation. 

Sustainability of EMP 9

98

O & M cost/YearCapital CostParticularSr. No

Rs.5,00,000 /-Rs.25,00,000/-Sewage Treatment Plant01

Rs. 3,39,420 /-Rs. 14,50,000 /-Solid Waste  Management02

--Rs. 1,00,000/-Bio-medical waste03

Rs. 30,000/-Rs. 12,50,000/-Rainwater harvesting04

Rs. 3,01,968 /-Rs. 1,23,63,147 /-Landscaping05

Rs. 2,35,950 /-Rs. 47,19,000 /-Energy saving features 06

Rs. 2,80,000/-–Environmental Monitoring07

Rs. 1,70,000 /-Rs. 8,50,000 /-Basement Ventilation08

Rs. 18,57,338 /-Rs. 2,32,32,147 /-TOTAL

COST OF EMP 
(OPERATION 

PHASE)
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ENVIRONMENT MONITORING  PLAN  (OPERATION PHASE)

L.1. Cost of Environmental Monitoring

Cost/p.mFrequencyParametersDetailsSr.
No

Rs.12,000/-WeeklyPM10,PM2.5,SO2, NOxAmbient Air1.

Rs.9000/-WeeklyTS,SO2,NOxDG stack2.

Rs.4500/-WeeklyAmbient Noise levelNoise3.

Rs.24,500/-DailypH, TDS, 
TSS,COD,BOD,Oil & 
grease,  Residual
chlorine, Ammonical
Nitrogen, Phosphorus, 
Total nitrogen, coliforms

STP waste 
water

4.

Rs.20.000/-DailypH, C:Nratio, organic 
carbon, Total nitrogen, 
Total Phosphates, Total
Potassium

Manure from 
solid waste

5.

Rs.50,000/-Env. Audit6.

Rs.1,20,000/-Total

L.2.  Provision of Funds

Developer to provide funds for all
erections/installations mentioned in
EMP.

Also will maintain the same till
handing over to the society.

1. Capital Costs

Contribution from each flat owners
will be collected as one time
maintenance charge

2. O & M Cost

Since the land is owned by project
proponent, there are no land
acquisition, resettlement and
rehabilitation issues involved.

3. Social aspects

L.3. Environment Management Cell

Developer has constituted Environmental Management 
Cell (EMC) including in-house and out side experts to 
deal with environmental issues at project stage for every 
project site
EMC meets every fortnight and assess the environmental 
issues at various on-going sites
After the society is formed and scheme is to be 
transferred, a special training program is organized for 
society office bearers for operation phase management.
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Water NOC
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AFFIDAVIT FOR SUSTAINABLE WATER SUPPLY
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Drainage NOC
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Drainage NOC
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Drainage NOC
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Fire NOC
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Fire NOC
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SWACH NOC
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SWACH Agreement
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Garden NOC –
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CZZM Map

Project Site : N4 Zone
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Aviation NOC

The project falls under N4 
Zone with permissible AMSL 
Height limit - 682 m 

Permissible Height as per 
Aviation NOC- 713.10 m

Total AMSL Height of 
building : 713.10 m.

Proposed Building height : 
42.50 m 
Proposed Up to LA: 48.70 m
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Section Showing Height till LA
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INDEMNITY BOND

1741



Commitment letters-Energy Commitment letters- separate energy meter for 
environmental equipments

Date : 06.09.2023

Date : 06.09.2023
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Commitment letters- To achieve treated water parameters

Date 06.09.2023
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Commitment letters- Top Soil Preservation Commitment letters- Not to plant Allergic trees

Date : 06.09.2023
Date : 06.09.2023
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Commitment letter- Maintenance of all  Pollution Control 
Equipment's

Commitment letters- Provision of Labour camp with 
facilities and Responsibility of their hygiene and safety

Date : 06.09.2023
Date : 06.09.2023
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THANK YOU
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1763 ANNEXURE-R-5
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